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The applicant has claimed the relief of quashing
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Eagineer in the pay scele of 3.650-120C from 1.5.1985,

he was due to cross the EB raising his pay from i.31C <o

5.845 and in case the offlcer is not allowed to cross

The applicant was granted exelerated oromotion from

[¢9)

January, 1979 and the pay of the applicent was refixed

kY ]

by the

C
iy
iy
}._.'.
O
@
(@]
3

jer ¢t.3.2.1982. The pay of the apslicant

became 7:.810 on 1.1.1983 and the due date f crossing
the EB was thus shifted to 1.1.1284. The DPC met in
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pay scale stood automatically crossed. Thus according

to the respondents, the aoplicant hecs no case.

5. The caese was taken up on 25.3.1992, but nons 2ope ared
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Hovwever,
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